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(¢ The demands are being discis-
sed between the A'r Corporation Em-
rloyees’ Unjon and Indian Airlines.
The next meeting is to be held in the
first week of Jyly, 1977 Informa-
tion about demands accepted by the
Indian Airlines will be known only
after discussions have” been conclud-
cd.

(d) Does not arise as there is no
strike,

Finaucia] Collections by Texprocil
Organisation

*295 SHRI . D. DESAIL; Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
rleased to state:

(a) whether Texprocil, which is a
private organisation, 1s being allowed
to enjoy, unhke other Export Promo.
tion Councils, extraordinary powers
to impose and collect taxes in the
form of quota fees and penalties as
reported in the Financial Express,
Bombay, dated May 12, 1977;

(b) i* so, whether these powers have
any legislative backing;

(¢) whe'her any Parliamentary
Committee has taken any objection to
any such flnancial collections by Tex.
procil; and

(d) whether it is also a fact that
this organisation has been refusing to
submit itself to Government audit,
though some money from Market De-
velopment Fund indirectly reaches it
via Indian Cotton Mills Federation?

THE MINISTER OF COMMERCE
ANp CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Texprocil (Cotton Textiles
Export Promotion Counecil), Bombay,
does not collect any taxes, However,
it collects from exporters of cotton
textiles certain charges for rendering
services to them and for gllotment of
expart quotasg for countries to which
export of cotton textile is subject to
quota.
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(b) Does not arise.

(¢) No, Sir.

(d) No money from marketing de=
velopment fund goes to the Texpro-
cil directly or through Indian Cotton
Mills Federation and the question of

Texprocil refusing to submit to Gov-
ernment audit does not arise,
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Exemption from Excise Duly to New
Industrial Units

*227. SHRI M. RAM GOPAL RED-
DY: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:

(a) whether the Indian Merchants
Chamber had requested for grant of
complete exemption from payment of
excise duty for a specifieq period to
new industrial units; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Exemption from excise duty to
the extent of 25 per cent of the duty
otherwise payable is already avail
able to new units producing specified
goods, under the scheme of excise
duty relief to encourage higher pro-
duction, announced under notification
No. 198/76-CE, dated 16th June, 1976.
lFi::u-!.her reliefs are under examina-
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